
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU 
_.-// 

/------
(Office of the Registrar General) 

****** 

The Secretary to the Government, 
Department of Law, Justice & Parliamentary Affairs, 
Civil Secretariat UT of J&K, 
Jammu. 

. \. \ \ 
No: \)-D'0<0. \S2-'V\_\'t. Date: ~ \\\ \l-~1-~ 

Subject: ConstrJction of proposed New High Court Complex at 
Rakhi-i-Gund Aksha Bemina Srinagar. 

Sir, 

The Chief Engineer PW(R&B) Department Kashmir, vide his 

communication No CE/RBK/HD/16413-15 dated 27-10-2020, has 

forwarded the DPR for an amount of Rs 949.81 Crores for 

construction of Proposed New High Court Complex at Raki-i-Gund 

Committee for Srinagar wing of the High Court, the DPR stands 

approved by Hon'ble the Chief Justice subject to cost verification by the 

Government. 

As desired, please find enclosed herewith the original DPR with 

the request to accord administrative approval to the same and release 

funds for undertaking the construction of the subject work at the 

earliest. 

With regards. 
voir~ faithfully, 

~r. ... ~~~/ 
(JawadAH~ed) 

Registraf General 



"~rnf!ne.nt vj}-Mntn11_# 1G~ 
OFFICE OF THE CHIEF ENGINEER P.W R&B DEPTT. KMR. 

The Hegistrar General, 
J&K High Court, 

No. CE/RBK/HD/ /6'1/3-/~ 
ot.~~ '-7-- I o -;t_o:;Lc) 

Sri nagar. 

Sub:- Construction of Proposed New High Court Complex at Rakh-i-Gund Aksha 
Bemina Srinagar. 

Enclosed kindly find herewith the AAA for "Construction of proposed 

ourt Complex at Rakh-i-Gund Aksha Bemina Srinagar" amounting to Rs. 

Ianing its salient features and financial implications. 

t is as such requested that Administrative Approval for above subjected 

may kindly be approved and accorded, besides funds may kindly be 

arranged/released so that the works is taken up in hand for its execution. 

Yours faithfully 

End:-

Copy to the:-

1. Superintending Engineer R&B Circle Srinagar-Budgam for information. 
2. Executive Engineer R&B PC-Division I st. Sri nagar for information. 



J 
Government of Jammu and Kashmir 

Depa.tment of Law, Justice and Parliamentary Affairs. 
Planning Section Civil Secretariat, Srinagar. 

\ ~uty Registrar (Infrastructure) 

L/ J&K High Court, 
Srinagar. 

Dated. 01.10.2020 
No:- LD (Sts) 201 f> 19/HC/263/PF 

Subject: - Modification in the Srinagar Master Plan -2035 to incorporate the change in 
land use from Residential to Public/Semi Public use for expansion of Judicial 
infrastructure· including construction of New High Court Complex on 
additior1al 250 Kanals of land at Rakhi -i- Gund Aksha, Semina ,Srinagar. 

Sir, 
Kindly refer to the above cited subject. In this connection, I am directed to 

forward a copy of the Government order No. 168-JK (HUD) of 2020 dated 21.09.2020 of 
Housing and Urban Development Department for further necessary action at your end 

please. 

9-)J :lobp. 

/.,--.0_::}~· .... 
I , 

Yours faithfully. 

c 'Cll$;2 
Assistant Director (~ 

rz~p:; 



(jovemment of Jammu and1:(rlsfimir, 
Jfousing e:£ Vr6an CfJevefopment CfJepartment, 

Civi( Secretariat Jammu/Srinagar 
************ 

Subject:- Modification in the Srinagar Master Plan- 2035 to incorporate 
the change in Land use from Residential to Public/Semi
Public use for expansion of Judicial Infrastructure including 
construction of new High Court Complex on additional 250 
Kanals of land allotted in favour of the Department of Law, 
Justice and Parliamentary Affairs at Rakh-i-Gund Aksha, 
Semina, Srinagar. 

Reference:- Administrative Council Decision No. 116/18/2020 Dated: 
11.09.2020. 

Government Order No:tl£1- JK(HUD) of 2020 
D a t e d: 't-l .09. 2020 

Sanction is hereby accorded to the modification in the Srinagar 

Master Plan- 2035 to incorporate the change in Land use from Residential to 

Public/Semi-Public use for expansion of Judicial Infrastructure including 

construction of new High Court Complex on additional 250 Kanals of land 

under Khasra Nos. 01 Min (46K-14M), 07 Min (OK-16M), 08 Min (3K-3M), 

03 Min (196K-17M) and 02 Min (2K-10M) allotted in favour of the Department 

. , ~ Aof Law, Justice and Parliamentary Affairs at Village Rakh-i-Gund 

W 1 Semina, Srinagar. 

~ J!;'- By order of the Government of Jammu & Kashmir. 

Aksha, 

~ rr" , . ......... Sd/-
(Dheeraj Gupta) lAS 

Principal Secretary to the Government, 
Housing & Urban Dev. Department 

Dated:-) 1 -09 - 2020 No:- HUD/31/2019/SDA 
Copy for kind information to the:-

1. Principal Secretary to the Government, Revenue Department. 
2. Joint Secretary (J&K), Ministry of Home Affairs, Government of India. 
3. Divisional Commissioner, Kashmir. 
4. Commissioner/Secretary to the Government, General Administration Department. 

~ecretary to the Government, Law, Justice and Parliamentary Department. 
6. Registrar General, J&K High Court, Srinagar . 
. 7. Deputy Commissioner, Srinagar. 
8. Vice Chairman, Sri nagar Development Authority. 
9. Chief Town Planner, Town Planning Organisation, Kashmir. 
10. Additional Secretary to the Chief Secretary. 
11. Principal Private Secretary to the Hon'ble Lieutenant Governor. 
12. Private Secretary to Principal Secretary to the Government, H&UDD. 
13. Government Order File (w.2.s.c) 
14. Website in-charge, H&UDD. ~. 

( Syed Nazir Ahmad) 
Under Secretary to Government, 

~\~ .& Urban Dev. Department 



/ 
,..il~ Design Forum International, 

l\-47 l<ail:.:l';;h Colony, 
!·-Jew Oelhi-1100G48. 

No: Ct./RBK/WS/ ~ ~ 0 7.; ·- () b Dated: ;;;co {o8{202o 

Subject: Proposed Construction of New High Court Complex at Rakhi-G\ .nd Aksha, Semina, 
Srinag<tr ... Presentation thereof. 

Reference: Regi5trar General J&K High Court Srinagar's No:3205/GS Dated:os-oB-202.0. 

Dear Sir, 

The presentation of the conceptual plans of New Coun Complex at Bemin~1 was held 
thr·')ugh virtual mode on o6-o8-202o at the conference hall of .J&K High Court Complex Srinagar. 
~~mcng others Hon'ble Judges of J&K High Court headed by Hon'ble Justice Mr. Ali Mohammed 

l)~ ~lliJgn~y Chairman Building and Infrastructure Committee and undersigned were also pre~;ent. 
·~ DurinJ, the: course of discussions, the Committee of Hon'ble Judges directed to incorporate the 

z._ ~1wing observations/modifications in the plan for the said work:-

~\ 1. J.LQJJ:.I2J~ Judges Staff area .. 
1
'--

1/a. 1\r.::design to accommodation 10 staff personal for all Hon'ble Judges. 
/ b. Sp~1cious staff common room to be provided to accommodation extra staff. 

c. W;1iting room required for staff/visitors to Hon'ble Judges. 
,:. Chief .Justice second chamber may be redesigned similar to a meeting room cum retiring 

room. 
3· All Courts to have proper ventilation. 
4. The Plinth should be above High Flood Level (HFL) and all flood control measures should 

be in pla(e. 
5· Record room to be placed at higher floor level. 
f· Sep~irate proper space to be provided to the Security Pers,Jnal as well as Drivers of 

Hon'ble Judges with facility of waiting room, washroorT!, iunc:; area. 
7. !\dequate provisions for toiiets for Litigants must be ensured ;Js. r"cr NBC norms. 
8. /-\dequate parking and separate parking area for Hon'ble Judges, Judicial and ;\clmin st<:H 

Cllld lavvy~~rs as \Nell as for lawyers working in both High Court and District Court 
9· s~::~p:::Jrate litigants parking between the entry gate.:; was appreciated. 
w. Additional office spaces for legal service aid is required. 
11. /\dd Director's Office in the Judicial Academy Building. 
12. The size of the Lawyers chambers may be re-designed to increase the total nurnbCC':· ol 

lawyer chambers 
13. One floor is to be allocated for senior lawyers where chambers should be slightly larger ir1 

~;lze. 

You are advised to incorpor<:lte the directions/observations/modifications as perth<:' 
dir,!ctions of the Hon'ble Committee of Judges and re-submit the revised plan vvithin a week's 
tir'le positively. 

Yours sincerely, 

I ~ ..--,.....-·---Al 

'1 Chle~;:er, 
D( ti''!'J.~i3 Deptt. l<mr. 

Copy to the: .~ .. ·· / 
1. Principal Secrftary to Govt, PW(R&B) Dep<H'tment, Ci'o:iiSecretariat J&l< St'inagar o f<l\''1Ur of infrHc-r.a!i':Jn. 

'L..;;>~tstrar ~..,eneral J&·K High Court Sri nagar foi favour of information. 
3. Superintending Engineer, (R&B) Circle Srir:agar-Budgam for information. 
4. 1::.xecutive Engineer, (R&B) P.C. Division 1st, Srinagar for information. Tris has referenuc tl' his letter t--J<l.\'iJ)-

1st/HC/2473-75 Dated:13-08-.'0lO. 

i 



\ HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR 
(Office of the Registrar General) 

**** 

The Chief Engineer, 
PW (R&B) Department, 
Kashmir. 

No: 4221/Infra Dated: 26.08.2020 

Subject:- Proposed construction of New High Court Complex at 
Rakh-i-Gund, Aksha, Bemina, Srinagar. 

Ref: Your Office letter No. CE I RBK I WS I 7222 - 26 
dated 25.07.2020 

Sir, 

With reference to your above referred to letter, I am desired to 
inform you that on the recommendation of the Hon'ble Building and 
infrastructure Committee for Srinagar wing of the High Court, the 
revised conceptual plans/drawings dated 14.08.2020 for the subject 
work, prepared by M/s Design Forum International, New Delhi, stand 
approved by Hon 'ble the Chief Justice subject to following usage 
modification to be implemented after construction:-

Conceptual plan and drawings approved subject to the 
following usage modification to be implemented after 

construction: 

(I) Court Block Q (Fourth Floor) 

i) The space marked as 'Judicial Branch' on the top left 
side shall be used as the office of the Registrar 
General (Ref: Slide 54). 

ii) The space marked as the Male Bar Room and 
Consultation Room will be divided into an Ante Room 
for Registrar General with attached toilet and 
pantry and an adjacent room for secretary attached 
to Registrar General (Ref Slide 54). 

(II) Court Block (Fifth Floor) 

i) The space proposed as "Meeting Rooni' (which is 
adjacent to the Chief Justice's Chamber) shall be used 
as the Chief Justice's Ante-Room (Ref' Slide 54) 

ii) In the Chief Justice's Ante Room (presently shown as 
Meeting Room), the door j passage between pantiy and 

toilet shall be closed. (Ref: Slide 54) 
iii) A door shall be provided from the Chief Justice's Ante 

Room to the toilet. (Ref Slide 54) 

1 



iv) The space shown as 'Judicial Branch' and 'Male Bar 
Room' on the top left hand corner shall be used as a 
conference room with video conferencing facility 
and adJacent smalljudges' lounge. 

v) The space shown as Judicial Branch on the top right 
side corner shall be used as part of the Chief Justice's 
Secretariat. 

(III) All Floors 

Space shown as Staff Room and PA/PS Room on all 
floors shall be re-worked as follows: 

i) Confidentiality 1s attached to judicial working, 
documents and files. Court records and reserved 
judgments are processed and typed. No person/outsider 
can be permitted into the area with access restricted to 
judges and supporting personal staff. The Staff Room 
and PA/PS rooms therefore shall not have any 
waiting area for any non-court 
personnel/employees. 

ii) The staff space shall not be sub divided into closed 
cabins as these would obstruct transparency and 
supervision by the officers. 
Instead, in the space shown as a cabin and waiting area, 
two half height open cabins shall be provided, one 
for the Personal Secretary and other for the Bench 
Secretary. 

iii) Adequate storage in these two cabins should be 
provided. 

2 

Therefore, you are requested to prepare the DPR for the 

proposed construction of the New High Court Complex at Srinagar as per 

the approved revised conceptual plans/drawings. 

With regards, 

Encls:- 02 sets of revised conceptual plans/drawings 
Dated 14.08.2020 prepared by M/s Design Forum International, New Delhi. 

No: 4~~~i~'<fl Dated: ~6 .. o)!·lo?.o 

Yours faithfully, 

Sd/ 

(Jawad Ahmed) 
Registrar General 

Copy of the ab~e forwarded to: 
Principal Secretary to Hon'ble the Chief Justice, High C~urt f J&K, Srinagar for 
information of her Lordship. " 

~ -vrw" Regi~~ral 



~"' fJat-a 4d 1:~ 
Office of tfie Cliief C.£ngineer, 'PW ((j{eff}B) (])epartment, 'l(flsfimir 

he Registrar General, 
J&K High Court Srinagar. 

No: CE/RBK/WS/ 1 ~)...).. "l-b Dated:-~ /07/2020 

Subject:- Construction of Proposed New High Court Complex at 
Rakh-i-Gund Aksha Semina Srinagar. 

~~ .)he conceptual Plans/Drawing for the above subject work have been 

~m M/5 Design Forum International K-47 Kailash Colony New Delhi-

1100~ It is as such requested that the date for presentation of the same may 

kindly be intimated for further necessary action. The Plans/Drawings ( 04 sets and 

04 Pen Drives) are enclosed herewith for perusal/approval. 

. •. 

Yours faithfully, 

--·-----~. 

Encl: 04 Copies alongwith 04 Pen Drivesn ;y;/Y ' Jw.l. 
~/0~ --() l uv- - ·_A 

le_/vV'' !r¥"' jY)c v- y (\ ~ Chie 1 eer, 
Ji}M"''~ ~ ~ v)l c__J 0vf ~\.~W(Jtix~l DJptt. Kmr. 

Copytothe: ~J{) ! s·o· 1 q-Y' y w 
1. Principal Secretary to Govt. PW(R&B) Department Civil Secretariat Srinagar for favour 

of information. 
2.. Superintending Engineer, (R&B) Circle Srinagar-Budgam for information. 
3· Executive Engineer, (R&B) P.C. Division No. 15

t Srinagar for information and follow-up. 
4· M/S Design Forum International K-47 Kailash Colony New Delhi-1100048 for information. 
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-
HIGH COURT OF THE .JAtVI!VIU AND KASI-IlVllR AT SRINAGAR 

(OfJicc or the Registrar General) 

The Registrar Judicial, 

High Court of Jammu and Kashmir, 
Sri nagar. 

'--' 

Subject:- Construction of New Court Complex to be construction at Rakh-i
Guud Aksha, Bemina, Srinagar. 

Madam, 

The Chief Engineer, PvV (R&B) Department Kashmir, vide his 
Communic1tion dated 25.06.2020, has requested to handover the land demarcated 
by f\evcnue Authorities and identified f()r construction of High Court Complex, 
:-)rinz1g;1r, JllC<lsuring 500 kanals at Rakh-i-Gund Aksba, Beminc1, Srinagar, to the 
P\VD (R&I3) Kashmir for unclert<1king the construction work. 

As per your Communication No. 02/RJS dated 01.07.2020, you have 
tc1kcu over the possession of the a1oresaid allotted land on behalf of the High Court 
Oil ]()_()(L2020. 

T"he request ofthe ChiefEngineer PW (R&B) Department, Kashmir \Vas 

pi<Kecl hefc1re Hon'ble the Chief Justice and her Ladyship has been pleased to 

approve that the Registrar Judicial, Srinagar be directed to hanclover the site to the 

Chief' l~nginccr PW (R&B) Department, Kashmir for execution of the subject 
work. 

;\s desired, you are reques1cd to handover the site (500 kanals of land at 
l\.~1 k h-i-Clune! /\ksh~1, Bcmina SrinClgar) to the Chief Engineer PW( R&B) 

1Jcp~1rtmcnt, J(;1shmir, so as to cJwblc him to process the execution or subject 
\\(lrks under a11 intimCltion to this office 

\Vith regards. 

T\. T .~, • r . 'j . ) /. ( ( L': (): c;~_j~ _ _:___ /I ( 0,~, ,_·, . 
Copy forwarded :fo: -

Principal .Sccrclnry to Hon 'blc the Chief Justice, lligh Court of"Jarnrnu and Kashlllir f'or 
in !<•nn<Jt inn of I !cr Lordship. 

' Chrcf"Engrncer. PWD (R&I:3). Kashmir for inlnrnwlinn and necessary ncti6n. 
- ,/ 
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GOVERNMENT OF JAMMU & KASHMIR 
Revenue Department 

Civil Secretariat,J&K, Jammu 
( ..... ) 

The Deputy Commissioner, 
Srinagar. 

MOST URGENT 

No. Rev /S/190 /2016-II Dated: 0 b .07.2020 

Subject: 

Sir, 

Allotment of 500 Kanals of land at Rakh-I-Gund Aksha Bemina 
in favour of Judiciary for establishment of High Court Complex 
at Srinagar. 

I am directed to forward herewith a copy of communication No. 

1814/infstt dated 30.06.2020 received from the Registrar General, Hon'ble 

High Court of J&K, addressed to the Registrar Judicial, High Court Wing, 

Srinagar and copy among others endor.::d to this department as well 

regarding the subject cited above and reqtlest you to t~ ke appropriate 

action in~e matter, under an intimation to this department. , 

\r~~ . Yours aithfully, 

~~1 i .· a~ V 

Wunder Secretary to the Government 
rl Revenue Departm~~r 

Copy to the: lifo{ 
1. Divisional Commissioner, Kashmir. 
2. Secretary to Government, Department of Law, Justice and 

Parliamentary Affairs. 
~egistrar General, High Court of J&K at Jammu. 

4. Vice Chairman, Sri nagar Development Authority, Srinagar. 



~ o/- pMtmet Md 'J::aalttHb:-. 

Office of tfie CniefP.ngineer, PW (qzei.ill) c[)epartment, 'l(fl.snmir 
Engineering Complex, Block-B Raj-Bagh Srinagar Phone No. (0194)-2310499, 2311364 

~£e Registrar General, 
J&K High Court 
Srinagar. 

No: CE/RBK/WS/ 3[)S 0-~~~ Dated~ /06/2020 

C\ . \ y.t-Subject: 

·~\ 
/2:j~~ 

Construction of New Court Complex to be constructed at Rakh-i-Gund 
Aksha, Semina Srinagar. 

The demarcation of 500 Kanals of lane! for the new court complex to 

be constructed at Rakh-i-Gund Aksha Semina Srinagar is being done by the Revenue 

Authorities. 

It is requested to depute your representative from the High Court for 

the Hand over I Take Ove~ of the possession of the said land. After taking over the 

possession of land, it is requested to hand over the site to the PWD (R&B) Kashmir, 

so that the work can be taken up for execution. 

Copy to the: 
1. Superintending Engineer, (R&B) Circle Srinagar-Budgam for information. 
2. Executive Engineer, (R&B) P.C Division 1

5
t Srinagar for information and 

follow-up action. 



~~~ad'A.~ 
Office of tlie Cliief'Ennineer, PW (CJtetfB) <Department, 1(ps/imir 

; he Deputy Commissioner, 
Srinagar. 

• ""'1 C1 -.:-1 . ;) ':? . '') 
No. CE/RBK/WS/ £-.-:?.. 1 "'7 ·- --· _./ 0 /-~-· Dated: - 1 <Q jo6j2020 

Subject:- Construction of New High Court Complex at Rakh-i-Gund Aksha, Semina 
Sri nagar. 

Sir ' 
The Administrative Council recently approved allotment of additional 

250 Kanals of land at Rakh-i-Gund Aksha Bemina Srinagar for expansion of 
judicial infrastructure including Construction of New High Court Complex . 

It is requested to kindly transfer and handover the possession of said 
additional land at an earliest, so that comprehensive site plan for proposed judicial 
infrastructure and New High Court Complex is prepared. 

N~t·· 
~~t~e· 

Registrar General High Court J&K for favour of 1 

information. 

2. Principal Secretary to Govt. Housing & Urban Development Department 1 

Civil Secretariat Jammu/Srinagar for favour of information. 

3· Principal Secretary to Govt. PW(R&B) Department Civil Secretariat 1 

Jammu/Srinagar for favour of information. 

4· Superintending Engineer, (R&B) Circle Srinagar-Budgam for information. 

5. Executive Engineer, (R&B) P.C. Division No. 1st Srinagar for informatior 

and follow-up action. 

'I 



-· Government of Jammu and Kashmir 
Housing and Urban Development Department 

Civil Secretariat, Jammu/Srinagar 

***** 

The Vice Chairman, 
Srinagar Development Authority, 

Srinagar. 

No. HUD/31/2019/SDA Dated: 08.06.2020 

Subject: Allotment of additional 250 Kanals of land at Rakh-i-Gund 

Akshan, · Bemina, Srinagar for expansion of Judicial 

Infrastructure including construction of New High Court 

Building. 

Sir, 

Kindly refer to the subject cited abo,ve, in this connection, I am 

directed to forward herewith a copy of the Govt. Order No. 150-JI( (HUD) 

of 2020 Dated: 06.06.2020 for immediate necessary action at your end . 

. ~~rther, in terms of the ibid Govt. Order, you are requested to proceed as per 

t K,J~e relevant section(s) of the Jammu and Kashmir Development Act, 1970 

G\-1~ ,_.,.._ '1'" ~ for effecting n~cessary mo~ifications i~1 the Srinag~r Master Plan. to enable 
1"""'- · · use of the smd parcel of the land tor construction of the H1gh Comi 

·. ~ ./'Complex and allied infrastructure and submit your recommendations to the 

1 ~<""Administrative Department for proceeding further in the matter. 

V)~ 

Yours faithfully, 

~ 
(Pankaj Kumar Sharma) KAS 

Adell. Secretary to Government 

Copy for kind information to the :

J.Registrar General, J&K High Court, Jammu. 
2. Private Secretary, to the Principal Secretary, H&UDD. 



GOVERNMENT OF JAMMU AND KASHMIR 
DEPARTMENT OF LAW, JUSTICE AND PARLIAMENTARY AFFAIRS 

(Statistical Section) Civil Secretariat 
Srinagar/Jammu. 

To 

The Chief Wildlife Warden, 
J&K Jammu. 

No: LD (Sts) 2018-19/HC/263. Dated: 03 - 06- 2020. 

Subject:- Expansion of Judicial infrastructure including 
construction of new Court infrastructure at Jammu 
and Srinagar. 

Sir, 

I am directed to enclose herewith hardcopy of the details of 
documents/information uploaded in the web portal regarding 
indent for wildlife clearance in respect of land measuring 813 
kanals and 13 marlas at Village Bahu and Raika, Jammu for 
favour of further necessary action in the matter under an 
intimation to this Department. 

Matter may kindly be treated as Most Urgent. 

Yours \f:~f:i 
J~~·~ 

Deputy Legal Remembrancer, 
Oepartmvof La '.pJustice and Parliamentary Affairs. 

Encls: as above. Dfo· ~ 
bb 

Principal Secretary to the Hon'ble Chief Justice, J&K High 
Court for information of the Hon'ble Chief Justice. 

2. Director Litigation, Jammu. 



~ ~ SRINAGAR DEVELOPMENT AUTHORITY 
.~!b Bemina, By-Pass near SlaMS Medical College, Srinagar, Kashmir-190018 

S, .P..4 TEL:O 194-2493191 ,Fax: 01944931 ~lO,mail :srinagardevel~1p menta u tho ri ty@g"lail.cum 

The Deputy Commissioner, 
Srinagar. 

NO;-SDA/VC/153-59 
Dated. 09 /06/2020 

Subject-Allotment of additiona1250 Kanab ofland at Rakhi Gund Ak.sha, Bemina 
11 ./"' Srinagar for expansion of judicial infl-astructure including construction of]'y,~,.,. 

gj.....c-? High Court Complex. 

1 /r@B.cff: - !.Administrative Counsil Decisio.nl\o.76/11/2020 dt.6/06/2020. 
"C.-->/ ---· 2. Govt.Order No. 150-JK (HUD) of2020 dt.06/06/2020. 

C\Q\,& \~ The Govt.vide above mentioned Govt.Order has accorded the transfer of 250 
OJ'' Kanals of additional land under Khasra No's 08 Min (3 K 3M), 07 Min (OK 16M), 1 Miu 

( 46 K 14 M),02 Min (2 K 10 M) and 03 Min ( 196 K 17 M) at village Rakhi Gund 
Aksha,Bemina for expansion of the Judicial infrastructure including construction of Nev1 
High Court Complex. 

The Housing & lJrban Development Depattment has been authorized to effect 
r:ecessary modifications in the Srianagar Master Plan to enable use of the said parcel of 
the land for construction of the High Court Complex and allied infrastructure. 

Therefore, it is requested to depute a team of revenue officials to demarc8tP th(: 

above mentioned Kharsa J-Jo.'s to enable this office to effect the necessary modification ili 
the Srinagar Master Plan. You are also requested to provide a copy of revenue docm;1ent:; 
for the purpose of record of this office. 

\ ,, (Vi as aal) lAS 
.~ Vi e 1airman, 
v Srinagar Dev.Authority. 

Copy to the:-
01. mcipal Secretary to Govt, Housing & Urban Dev.Deptt, Jammu . 

. Divisional Commissioner, Kashmir. 
03.Registrar General, J&K High Court. 
04. Chief Town Planner Kashmir. 
05. Tesildar Central Shaltang. 

.---·-



Government of Jammu and Kashmir 
Housing and Urban Development Department 

Civil Secretariat, Jammu/Srinagar 
***** 

Subject: Allotment of additional 250 Kanals of land at Rakh-i-Gund 
Akshan, Bemina, Srinagar for expansion of Judicial 
Infrastructure including construction of New High Court 
Building. 

R.t:f: Administrative Counci! Decision No. 76/11/2020 Dated:06.06.2020. 

Government Order No. 150-JK(HUD) of 2020 
D a t e d: 06.06.2020 

Sanction is hereby accorded to the transfer of 250 kanals of 
additional land under khasra nos. 08 Min (3K 3M), 07 Min '(OK 16M), 1 Min 
(46K 14M), 02 Min (2K 10M) and 03 Min (196K 17M) at Village Rakh-i-Gund 
Akshan, Semina, Srinagar for expansion of the Judicial Infrastructure 
including construction of New High Court Complex. 

The Housing & Urban Development Department is authorized to 
effect necessary modifications in the Srinagar Master Plan to enable use of 
the said parcel of the land for construction of the High Court Complex and 
allied infrastructure and its subsequent transfer after seeking the approval of 
the Competent Aud 1u1 ity in coordir.3tion. 

By order of the Government of Jammu and Kashmir. 

Sd/-
(Dheeraj Gupta) lAS 

Principal Secretary to the Govt. 

No. HUD-31/2019/SDA Dated: 06.06.2020 
Copy for kind information to the:-

1. Principal Secretary to Government, Revenue Department. 
2. Divisional Commissioner, Kashmir. · 
3. Secretary to the Government, General Administration Department. 

. ~~.· Secretary to the Government, law, Justice and Parliamentary Department. 
~ Registrar General, J&K High Court, Srinagar. 

6. Deputy Commissioner, Srinagar. 
7. Vice Chairman, Srinagar Development Authority. 
R. C:hief Town Planner. Town P!anninq Organisation, K2shmir. 
9. Additional Secretary to the Chief Secretary. 
10. Principal Private Secretary to the Hon'ble Lieutenant Governor. 
11. Private Secretary to Principal Secretary to the Government, H&UDD. 

13. Website in-charge, H&UDD. /\ 1 
· . 

12. Government Order File (w.2:s.c). L-;r. 
~ of;• o6·7-0 

(Pankaj Kumar Sharma) 

Additional Secretary to Government. 
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Govern t of Jammu and Kashmir 
Housing and Urban· DeVelOpment Department 

CMI Secretariat, Jammu 

Notiftc;aUon 
Jammu, the 12th May, 2020 

s.o 156 .~Whemas, the State Administrative C®ntil. (SAC) vide its decision 
No,264l22/20t9 dated 12 .. 10.1.019 approved the transfer of250 kanals or.land at 
viii• Rakh·1·Gund Aksha in Bcmino for estabtllihment of l&k High Court 
Com~x; 

Whereas, the State Administrative COunell further aotfiOtiled the HOusing &. Urbcm 
~mtmt ~ to deman:am ·ttte land to· effett necessary modifk:atkm 
in the Srinagar Master Pfan .. 2035 to tntt'Xporate the High COUrt Complex in the 
Master Plan after due process and to transfer the land folloWing the modiflcation 
ttl tt'!e Master Ptan, at Its leVel; 

Whereas, the designated Committee after following the due procedure 
recommended amendment to the Master PJ.an Srtnagar ~2035 to the effect of 
change of land use from ~residential" to .. public semt"J)Ubbk:" specifically earmarked 
for the estabtishment of l&K High Cow1 COmplex .in Planning Zone HDR-VII falting 
under .khasra Nos. 4 (SKlM), S(3K 10M). 3 Min (203K 3M), 1 Min (4K 13M) and 8. 
Mtn (llt< 11M), 

Nowt therefore, !" exercise of the powers conferred by the Section 11 of 
·Jammu and Kashmir Development Aa, 1970, the GWemment hereby modifies the 
~- Pfan .. 203S of Stinagar Metropolitan RegiOn, 111 terms of Section 12 of the 
Jamrnu and Kashmir 0eveJopment Att, 1970, for change of land u5e of parcel 
measuring 250 lcanals at Rakh-J-Gund Aksha, in Semlmt, Srinagai'from Residential 
to Pubfic/Semi·pubfle use ror the purposes of Master Plan Srinager-2035. 

If order oftbe Government of Jammu and Kashmir. 

HO.HUO/lt/2019/SOA 
Copy' to the:" 

Sd/• 
. . . · .. ·.. . (Dheetaj GUpta) lAS 

•PriftdpiiSeaetary- Govemment 

1. NJ Ff~ to¥nmJ-... 
2. MPrindPif~,mu.'~. 

'i•,. '' 1., .. · '·' .. , . ' '• 

https://mail.google.com/mail/u/OI?tab=rm&ogbl#inbox?projector=1 
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. I 

--------------1 



R-

GOVERNMENTOF JAMMU AND KASHMIR 
DEPARTMEN1' OF-LAW, JUSTICE AND PARLIAMENTARY AFFAIRS 

(Sui:Jordimrte Section} Civil Senetariat 
Srinagar /Jammu 

No.LD(SL)2020/30-H&UD Dated: ~f?'-05-2020 

Subject: -SAC Decision No. 264/22/2019 dated 22.10.2019 regarding transfer of 
250 Kanals of land at village Rakh-I-Gund Aksha in Bemina for 

I ~ ~< , establishment of J &K High Court Complex at Sri nagar. 

L:j) ~~ndersigned is directed to refer, Principal Secretary to Government, 
v~~\<Jng & Urban Development Department, to S.O 156 dated 12.05.2020 
jf ~garding the subject cited above whereby necessary modification have been 
/-effected in the master Plan-2035 of Srinagar Metropolitan Region, in terms of 

section 11 and 12 ofthe Jammu and Kashmir Development Act, 11970, for change 
of land use of parcel measuring 250 Kanals at rakh-I-Gund Aksha, in Bemina, 
Srinagar from residential to Public/semi public use for the purposes of master 
plan srinagar-2035. 

In this connection, it is requested to kindly take necessary measures 
for handing over the possession of the above said land to High Court for further 

necessary action. ·.· .. ~·. 
f701 . J; 

~ {~ .. v . .l''~·rJf Jf A1 1,_"1 ~./v 

Copy to: 

i/\.. 
Asl:lish Gupta 

Deputy Legal Remembrancer 
Department of Law, Justice and P A. 

(1) Principal Secretary to Government, Revenue Department. 
(2) ~cipal Secretary to Hon'ble Chief Justice, J&K High Court. 

\._fa]"Deputy Registrar (Adm) J&K High Court. 
( 4) Vice Chairman, Sri nagar Development Authority. 
(5) Deputy Commissioner, Srinagar. 
(6) Private Secretary to Chief Secretaty 



OFFICE OF THE CHIEF ENGINEER PVI{(R&B) DEPARTMENT KMR. 

M/5 Design Forum International 
K-47, Kailash Colony, New Delhi-110048, 
Phone No:o11-465566oo, Fax No:oo-46556601, 
e-mail devraj@dfiarch.com, 

p_usbp_endra_@_dfjpr_dl._~_om 

No:CE/RBK/HD/ 3 25r;J-J.--';f-) Dated:- I:J -03-2020 

Subject: 1. Construction & Design of New High court Complex to be constructed at Rakhi-i
Gund Srinagar. 

\ 

, 2. Construction of 10 Court Rooms, 01 Vulnerable Witness Court Room, 01 Family 
~~...J'tr ~U- Court, 01 Conference Hall in the 2nd phase of District Judiciary in District Court 

· complex Mominabad Srinagar. 
-~ 3· Residence for Hon'ble chief Justice J&K High Court, Srinagar Kashmir 

~-~ ~ ~~ce: 1. Your consent letter No: DFI/SRI/o60';20 Dated: o6-03~2o2o. 
~ ~\ 2. This office letter No: CE/RBK/WS/31391-95 Dated: 05-03-2020 

3.This office letter No: WS/31956 .. 60 Dated:o9-03-2020 
4· Your letter No: DFI/SRI/11.03.20 Dated: 11-03-20 

Dear Sir, 

Kindly refer to your above mentioned letter and this office letters issued vide above 
referen r.es. 

As already communicated vide this office letter No: \.Eii~BK/WS/31956-60 Dated:o9-03-

2020 "thr~ tran~ortation · (cost of Travel), boarding and lociging expenses 
which are part of 1be site visit, nothing extra shall be paid on this account as 
per SBD clause z, Page 8". 

This office is strictly bound by the NIT conditions for the said work. As such you are 
advised to communicate your acceptance or otherwise regarding taking up the work at no 

additional cost on this account within two days __ oositively, to enable this office to proceed 
further with the finalization of the tender. 

Matter be treated as Most Urgent, the work being a prestigious project for the 
Department. 

2. 

3· 
4· 



- >..A 
OFFICE OF THE CHIEF ENGINEER PW(R&B) DEPARTMENT KMR. 

M/~. ;ign Forum International f\(0·'· W& I 3 I 9 56 ~·0 
K·4/, :..::~ilash Colony, New Delhi-110048, D T: (-} CJ _ c;.S ...-.:1-t> 2-0 
Phone No:011-465566oo, Fax No:oo-46556601, I 
e-mail devraj@dfiarch.com, 

pushpendra@dfiarch.com 

Subject: 1. Construction & Design of New High court Complex to be constructed at Rakhi-i
Gund Srinagar. 

2. Construction of 10 Court Rooms, 01 Vulnerable Witness Court Room, 01 Family 
Court, 01 Conference Hall in the 2nd phase of District Judiciary in District Court 
complex Mominabad Srinagar. 

3· Residence for Hon'ble chief Justice J&K High Court, Srinagar Kashmir 
Reference: 1. Your consent letter No: DFI/SRI/060320 Dated: 06-03-2020. 

2. This office letter No: CE/RBK/WS/31391-95 Dated: 05-03-2020 
Dear Sir, 

We are in the receipt of your above mentioned letter wherein you have given your 
consent for taking up the work at 0.75%. 

Your letter further states that the scope of work and Fees for the project exclude 
following: 

1. Goods & Services Tax 
2. Cost of travel for site visits or other outstation visits in relation to the project, including 

Airfare, train fare, Car rentals for local transport, Boarding and Lodging expenses on actual 
basis. (There will be no additional fees for the site visits though). 

3· Proof Consulting for Structure and/or vetting of Structural Pesign by credible institution like 
IIT/REC etc. 

4· Topographical and Geotechnical investigations (Survey & Soil Test etc). 
5· Architectural Physical Model. 

In this context it is to state that:-
1. The rate quoted by you shall be excluding the goods and service tax as mentioned in NIT 

Clause 12.1, Page 6. 
2. However, the transportation (cost of travel), boarding&. lodging expenses which are part 

of the site visit, nothing extra shall be paid on this account as per SBD Clause 7, Page 8. 
3· The proof consulting for structure/ or vetting of structural design by credible institution, 

Topographical and geotechnical investigations (Survey and soil test) are not covered in 

1 
the score nf the NIT and hence are excluded from the rate quoted by you. 

4· Architectural and Physical Model is not covered in the scope of the NIT and hence is 

z. excluded from the rate quoted by you. 
Kindly communicate your consent regarding the above at an earliest to this office, so 

\ J ~~~lice can pmceed furthe• with the finalization of the tender. 

A hief mg'1 e , 

Cop to the:· ~(~~~ • Kmr. ~~egistrar General High Court of J&K Jammu for favour of information. flfJ l1"iJ 
2. Principal District and Sessions Judge Srinagar for favour of information. 
3· Deputy Commissioner Srinagar for favour of information. 
4· Registrar Judicial, High Court of J&K Srinagar for favour of information. 
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To 

HIGH COURT OF JAMMU AND KASHMIR 
(Office of the Registrar General at .Jammu) 

**** 

The Secretary to the Government, 
Department of Law, Justice & Parliamentary Affairs, 
Government of Union Territory of J&K, 
Civil Secretariat, Jammu. 

No: G.f)S$1 -f,o ~~- Dated:_(j_±k;/":M6 )-<-

Subject:- Allotment of land for expansiOn of Judicial 
Infrastructure including constr·uction of new High 
Court Building at Srinagar. 

Sir 
' 

1 

In pursuance of the resolution of the Hon 'ble Full Court 

followed by the directions extended by Hon'ble the Chief Justice, indent for 

allotment of 500 kanals of land falling in Estate Rakh Gund-i-Aksha 

(Bemina) Tehsil Central Shalteng, District Srinagar alongwith duly 

authenticated revenue papers in respect of the land in question in original 

were forwarded to your office vide this office letter No. 15293/Infst 

dated 11.09.2019. Vide the same letter, a request was made that 50 kanals 

of additional land in the same Estate may be allotted in favour of the High 

Court. 

In pursuance of the aforesaid communication, the Government, 

vide Order No. 222-HUD of 2019 dated 25.10.2019, accorded sanction to 

transfer of 250 kanals of land at village Rakh Gund-i-Aksha (Bemina) 

Tehsil Central Shalteng for construction of the High Court Com.plex. The 

balance 250 kanals of land have not been allotted so far. 

It is pertinent to mention here that the land is needed not only 

for the construction of High Court Complex but also to develop other 

ancillary facilities like, Mediation Centre, Arbitration Centre, Litigants' 

Facility and Food Court, Police and Security Infrastructure, Staff 

Accommodation for Judicial Administration, Utility Buildings, Convention 

Facilities, Parking Spaces and Spaces for Fire Station etc. Keeping in vievv 

these requirements, 250 kanab: of land is grossly inadequate and there is an 

imminent need for additional land at the same place. Jt is in this backdrop. 
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that a request for allotment of 550 kanals of land was made as the same was 

found to be genuine. 

Accordingly, I am desired to request you to take immediate 

steps for allotment of additional land measuring 250 kanals in terms of our 

indent dated 11.09.2019. The matter may be treated as most urgent. 

With regards, 

Principal Secretmy to Hon'ble the Chief Justice, High Court of .I&K, Jammu for information 
of Her Lordship. 



OFFICE OF THE CHIEF ENGINEER PW(R&B) DEPARTMENT KMR.. 

M/S l :.~sign Forum International No'- W!;j ~~~9)-q) 
Dt. ~ DS- o~·- 2--.e))._Q 

K·4i 1 r(ailash Colony, New Delhi-110048, 
Phone No:o11-465566oo, Fax No:oo-46556601, 
e-mail devraj@dfiarch.com, 

pushpendra @dfiarch.com 

Subject: 1. Construction of New High court Complex to be constructed at Rakhi-i-Gund 
Srinagar. 

2. Construction of 10 Court Rooms, 01 Vulnerable Witness Court Room, 01 Family 
Court, 01 Conference Hall in the 2nd phase of District Judiciary in District Court 

complex Mominabad Srinagar. 

3· Residence for Hon'ble chief Justice J&K High Court, Srinagar Kashmir 

Reference: NIT No: PCD-RnB-74 of 2019-20 Dated:23-12-2019 

Dear Sir, 

As per the score position based on the point system criteria, your agency has 
been assessed as the highest scorer in technical evaluation. After opening of financial bids, 
the bid of M/S Enarch Consultant Pvt. Ltd has been assessed as Iovvest bidder and the 
percentage quoted by the bidder is 0.75%. 

Now as per the NIT the below mentioned clause is applicable 
"The bids of only the bidders short listed i.e (Top Three scorers) shall be opened 

financially and selection shall be made of the least Cost Method i.e the bidder who has 
QUoted lowest percentage rate shall be considered for assignment of the Job. However the 
agency scoring the Highest Score in technical evaluation shall have the option of matching 
the price bid of the lowest bidder and shall be preferred for assignment of the job, in case 
the agency matches the price bid of the lowest bidder" 

Your agency being the Highest Scorer in technical evaluation has the option of 
matching the price bid of the lowest bidder i.e.0.75 %. As such you are directed to 
communicate your consent for taking up the work at 0.75% to this office within (03) three 
days positively, so that the Department is able to proceed further with the finalization of 
the tendering process. 

A C ief Eng ne r, 
U) PW(R~B) D pt . Kmr. 

Copy tp-tfie:- / ~Jj~ 
v?Registrar General High Court of J&K Jammu for favour of information. - {/ u·o 

2. Principal District and Sessions Judge Srinagar for favour of information. 
3· Deputy Commissioner Sri nagar for favour of information. 
4· Registrar Judicial, High Court of J&K Srinagar for favour of information. 



HIGH COURT OF JAMMU AND KASHMIR 
(Office of the Registrar General at Jammu) 

Subject: Consultancy Services for: 

1. Construction of New High Court Complex to be constructed at 
Rakh-i-Gund Srinagar. 

2. Construction of 10 Court Rooms, 01 Vulnerable Witness Court 
Room, 01 Family Court, 01 Conference Hall in the 2nd phase of 
District Judiciary in District Court Complex Mominabad, 
Srinagar. 

3. Residence for Hon'ble the Chief Justice J&K High Court, 
Srinagar Kashmir. 

No:~~ 
' 

ORDER 

Dated: )..b} 2. } '06 )_d 
I I 

In order to assess the parameters on which technical evaluation 

process was carried out and selection of the best/most experienced and suited 

person/finn is selected and keeping in view the magnitude and urgency of the 

project, Hon'ble the Chief Justice has been pleased to constitute a 

Committee of the following officers:-

1. Mr. Abdul Rashid Malik, Principal District & Sessions Judge, 
Srinagar. 

11. Mr. Shahid Iqbal Chowdhary, Deputy Commissioner, Srinagar. 
111. Ms. Masarat Shaheen, Registrar Judicial, High Court of J&K, 

Srinagar. 
IV. Mr. Sami Arif, Chief Engineer, R&B Kashmir. 

The Committee would decide its procedure and Sh. Abdul Rashid 

·Malik, Principal District and Sessions Judge, Srinagar shall be the 

Chairperson of the Committee. 

No: lb()\ ~~-If}_\~ 
Copy of the above forwarded to: 

\)y\'Y' J 
;yO' 

(Sa~ 
Registrar General 

Dated::!)' /01~'2-o 
7 

1. Principal Secretary to Hon'ble the Chief Justice, High Court of Jammu and 
Kashmir for information of her Lordship. 

2. Sh. Abdul Rashid Malik, Principal District & Sessions Judge, Srinagar. 
3. Mr. Shahid Iqbal Chowdhary, Deputy Commissioner, Srinagar. 
4. Ms. Masarat Shaheen, Registrar Judicial, High Court of J&K, Srinagar. 
5. Mr. Sami Arif, Chief Engineer, R&B Kashmir. 

...... for information. 
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GOVERNMff'IT OF JAMMU & KA5HMIJ3. 
OFFICE OF THE CHIEF ENGINEER, PW (R&BJ DEPARTMENT KASHMIR. 

i,.,,Registrar General, 
J&l< High Court, 
Srinagar I Jammu. 

No:..CE/RBK/HD/ -:t_~a'1 l _1 ~ 

Dated:- ~ - €1 ~ -2020 

iPSub}~ Consultancy Services for:-
1. Construction of New High Court Complex to be constructed at Rakh-i.(iund Srinagar. 
2. Construction of fO Court Rooms, 01 Vulner(Jble Witness Court Room, 01 Family Court, 01 

Conference Hall In the 2nd phase of District Judiciary in District Court Complex Mominabad 
Srinagar. 
3· Residence for Hon'ble Chief Justice J&K High Court, Sri nagar Kashmir. 

Reference:- 1. Letter No: 20716/lnfst dated:15.11.2019 from Registrar General J&K liigh Court 
z. Letter No: 1BJ13/Infst dated:to.10.2019 from Registrar General J&K liigh Court 
j. Letter No: 15354/ProJect dated:t2.09.2019 from Registrar General J&K High Court 

Sir, 
The Expression of Interest (EOI) for the consultancy Service (through e-Procurement 

Mode) in two cover system for the works mentioned in above subject was put to tenders vide NIT 

NO. PCD-RnB-64 OF 2019-20 DATED 18.11.2019 Issued under endorsernent No: 4060-4069 

. dated:18.11.2019 followed by Corrigendum No: NIT/Corr/4129-38 dated: 20.11.2019. In response to 
NIT, three bidders participated, however, all the bidders were assessed as Non Responsive. The 
work wa~ again put to fresh tenders vide NIT No PCD-RnB·74 OF 2019-20 DATED 23.12.2019 issued 
under endorsement No: 4952-61 dated: 23.12.2019 followed by Addendum No: PCD-Ist/Corr/5341·44 

.... tPfda ed: 01.01.2020. In response to the Fresh Tender Notice Five Bidders participated as per 

~'f. allowing details:-------·· -·- ~ __ __ .. __ . ·- ... -· ____ ... _ 

S.No Name of Bidder Bidder No 

t Design Forum International T01/05 

.2 Jasbir Sawhney & Associates T02/5 

3 Gfan Mathur & Associates Pvt Ltd To3/05 I 

:==:====:=:=:=7-::.-~:~~-~:-~~-~-v-t~~·~-~- :~. --~-------··_· ·=-:±----~------=-:-:~::----_-_-_-_:j 
On technical evaluation of the above bids received, three bidders were declared as 

Res~()!}~ive as p~_r. t!Je FoJ'-Qwing details::_ ·-· _ . ---, __ ---~ ____ . _____ . ___ .. 
Name of Bidder Bidder No - .i 

Design Forum International Tot/05 

Gian Mdthur & Associates Pvt Ltd 

Enarch Consultant Pvt .Ltd 
------·-·-

Contd on Page 2nd 



Page 2nd. 

Further evaluation based on point system criteria mentioned below was also conducted. 
~ />. Average Annual Turnover for last 03 Financial Years ending In March 2019 

"' ., --Maximum size of Institutional/Office building complex project handled ln tenns of built 
~~up Area 

J• Architect with more t~an 20 Years of experience having worked on judicial infrastructure 
protect of repute anywhere in India 

4· No. of Architects on permanent pay roll of the organization 
s. Write-up on Architectural vision, Approach & Methodology and work plan along w1th the 

tentative key personnel deployment sc:hedule 

Based on the above parameters, the points were worked out for each bidder. 
The Abstract of Evaluation of Technical Bids was uploaded on the official web site for the 

Information of the respective bidders and for seeking any objection regarding the Technical 
Evaluation and the same to be su~mftted within two days of uploading of Technical Summery 
Sheet 

During this period two objections were received through e-mail on 1'f.02.2020 and 

1(;i.o2.2o2o against M/S ENARCH Consultants Pvt. Ltd from M/5 Design Forum International and 
ACPL Design Ltd. respectively. Clarification/ reply on the basis of objections received was sought 
from M/5 ENARCH Consultants Pvt. Ltd., by this office letter No: CE/RBK/HD/ 29666 dated: 

20.02.2020 through e-mail dated: 20.02.20.20. Reply from M/5 ENARCH Consultants Pvt. Ltd was 
received by e-mail dated:21. 02.2020. 

Another objection was received on 21.02.2020 through e-mail regarding the NlT from one 

Architecfnamely Mr Ashfaq Khan 3/312 Jamia Nagar Delhi. 
In order to proceed further in the tender1 it is requested to kindly constitute a committee 

so that all the parameters tal<en by the department during the technical evaluation process along 
with objections I reply are shared . 

It is requested to convene the meeting of the said committee at an earliest , so that the ' 

further necessary action is taken . 
s faithfully, 

Copy to the:-
t. Commissioner I Secretary to Government PWD { R&B) Civil Sectt Ja rnu for favour of 

Information. 
2. Secretary to Government Law & Justice Department, Civil Sectt Jammu for favour of information. 
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.0 F_E_f(;E .. QE THE;:J:J:U ff .E..NG.lNE f~B,.PJ!'L03J?,f2)_ DE P.f}BTM lliTJS.4!i 1-1M I Ft 

Ti 'Registrar General, 

Jil-.t-.. High Court, 

Srinagar I Jammu. 

Consultancy Services for:-

DC!ted:- '::>~ - tJ -2020 

1. Construction of New High Court Complex to b.: constructed at Rakh-i-Gund Srinagar. 
2. Construction of 10 Court Rooms, 01 Vulnerclble Witness Court Room, 01 Family Court , 01 

Conference Hall in the 2nd phase of District Judiciary in District Court Complex Mominabacl 
Sri nagar. 
3· Residence for Hon'ble Chief Justice J&l< High Court, Srinagar l<ashrnir. 

Reference:- 1. Letter No: 20716/lnfst dated:15.11.2019 from Registrar General J&K High Court 
2. Letter No: 18313/En{st dated;10.10.2019 from Registrar General J&K High Court 
3· Letter No: 15354/Project clatecf:12.og.2019 from Registrar General J&K High Court 

The Expression of Interest (EOI) for the consultancy Service (through e-Procurement: 

Mode) in two cover system for the works mentioned in above subject was put to tenders vide NIT 

NO. PCD-RnB-64 OF 2019-20 D/\TED 18.11.2019 issuecl under endorsement No: 4060-4069 

dntecb8.11.2019 followed by Corrigendwn No: NIT/Coni4129·J8 dGted: 20.11.20·19. In response to 

NIT, three bid.clers porticipatccl, llovv~vcr, all tile bfddcr·s wcr·e assessed os _Non Responsiv~. The 
work was agwn put to fresh tenders vtcle NIT No PCD-HnB-7'1 OF 2019-20 DArED 23.12.2019 tssued 

under endorsement No: 4952-61 dated: 23.12.2019 followed by Addendum No: PCD-Ist(Corr/5341-44 

..... tPfctated: o·t.OL:1020. In r-esponse to the Fresh Tender Notice Five Bidders purticipated os per 

rf\+1'~~ ~~~:ng ~e~:: __ _ .. _ __ __ _ Y ,. -S.No Name of Bidder . . I Bidder No I 
·- ----- ·--- I 
~. ---~--···· De~~~~1-~~rum International T01/05 ·--· I 

2 Jasbir Sawhney & Associates 

3 I Gian Mathur lx Associates Pvt Ltd 

4 Enarch Consultant Pvt Ltd 

5 ACf'L Design Ltd. 

On technical evaluation of the ubovc 

R~~po~?iy_~ . .£1.~ p~r th~ F.()IIOV~'!!!.S_r:!<;_~9_~~-:~ ... 
s.No Name of Bidder 

Design Forum International 

2. Gian Mathur & Associates Pvt Ltd 

3 Enarch Consultant Pvt Ltd 
·-··-···-······ , .•........ ···----- .... "' ······ ~ 

T.O 

l 

I T02/5 ... -············· ------· ---! 
T03/05 

T04/05 

T05/05 

bids received, three bidders were declared t1S 

Bidder No 

T01/05 

T03/05 

--! 

I 
I 

Contd on Page 2"d 
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Further evaluotion based on point system criteria mentioned below was also conducted. 
_,.1. Average Annual Turnover for last 03 Financial Years ending in March 2019 

2. Maximum size of Institutional/Office building complex project handled in terms of built 
up Area 

3· Architect with more than 20 Years of experience having worked on judicial infrastructure 
project of repute cmywhere in lndi(l 

4· No. of Architects on permanent pay roll of the organization 
5. Write-up on Architectural vision, Approach & Methodology and work plan along with the 

tentative l<ey personnel deployment schedule 

Based on the above parameters, the points were worked out for each bidder. 

The Abstract of Evaluation of Techniwl Bids was uploaded on the official web site for the 

informcltion of the respective bidders cmd foi· seel<ing any objection regarding the Technical 

Evaluation and the same to be submitted within two clays of uploading of Technical Surnmer·y 

Sheet. 

During this period two objections were received through e"rnai/ on ·14.02.2020 and 

16.02.2020 against M/5 ENAHCH Consultcmts Pvt. Ltd [ron1 M/5 Design Forum International and 

ACPL Design Ltd. respectively. Clar·ifiwtion/ r·ep/y on the bosis of objections received was sought 
from M/5 ENNKH Consultcmts Pvt. Ltd., by this office letter No: CE/RBI</HD/ 29666 dated: 

20.02.2020 thmugh e·ITlCtil dated: 20.02.2020. Hepfy from M/S ENARCH Consultants Pvt. Ltd was 

received by e-ma11 dated:21.02.20/.o. 

Anothe1· objection vvas received on 2·1.02.2020 through e-nwil regarding the NIT from one 

Architecf namely Mr Ash fay /\hem 3/312 Jamia Nagar Delhi. 

In order to proceed further in the tender, it is requested to kindly constitute a committee 

so that all the parumeters talr.en by the department during the technical evaluation process along 

with objections I reply arc shared. 

It is requested to convene the meeting of the said committee nt an earliest , so t:hat the , 

further necessory action is taken. 

Copy to the:-
1. Commissioner I Secretary to Government PWD ( R&B) Civil Sectt Ja Hnu for favour of 

Information. 
2. Secretary to Government Law & Justice Department, Civil Sectt Jammu for favour of information. 



Government of Jammu & Kashmir 
Office of the Deputy Commissioner, Srinagar. 

~~ 
The Vice Chairman, 
Srinagar Development Authority. 

No:- DCS/f:$\19/8/ b 9~ 7')_ Dated: 1Q:12-2019 
Subject: - Preparation of Reve~me P~:,pers of Land for Land Measuring 250 Kanal to be 

proposed for construction of High Court Complex. 

Sir, 

Please find enclosed fresh Shajra Khasra for land measuring 250 Kanals of Estate 
Rakh Gund Aksha proposed for constrt.1ction of High Court Complex for further necessary action. 

~ u~ ~. ~ \..._.,._"tl.. 

) Copy for information to the:-
~)--__..., v i. Principal Secretary to Govt., H&UDD, J&K, Jammu. 

/ \ 1'\ \ { 9-./ 2. D'-"''isi::mal Commissioner, Kashmir. 
b 1 \ v \ vp -~D. Register, Hon'bte High Court of J&K, Srinagar. _ . 

.................. for favour ofmfonnatlon. 





DFFH~~_Q_f THE TEJ·_ISllllt\R SRINAGAR CENTRAL (S~.ALTENG) 

T;rl:: Deputy CnnliTtisslnnm'. 

~:inas: )-J- \ D ~ \ /G~ J l4 Dated. 0 1/ /.}[ ~\ 4 
Sub: - Preparation of r·evenm; paper·s of hmd for land measur·ing 250 Kanal to be proposed 

fnr constr-uction uf High cu·ur·t CompiiJX. 

Sir. 
In continuation to this Office communication no. 81/0Q/TCSS/18 Dated: 07-05-

2018 r·egarding the subject cEJptioned almve. in this regard it is submitted that kindly 
find enclosr;d he:ewith afr'esh reve11U2 drJcuments prepared by field functionaries for 
land measuring 250 Kana! instead of 550 Kana! out of State Land situated in estate 
Ra kh Gund Aksha as per directions for favour of kind perusal and necessary~_g_tion at 
your end please. 

\}ours F aithfullv 

' I 

... I I 
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Government of Jammu and Kashmir 
Housing and Urban Development Department 

Civil Secretariat, Jammu/Srinagar 
***** 

Vice Chairman, 
Srinagar Development Authority, 
Srinagar. 

No. HUD/~1/2019/SDA 

I 

Dated: 06.11.2019 

Subject: Allptment of land parcel in favour of Department of Law, 

· Justice and Parliamentary Affairs for construction of J&K 
High Court Complex at Rakh-i-Gund Aksha, Srinagar. 

! 
i 
I 

Regarding subject cited above, I am directed to forward 
I 

herewith a ;copy of the Government Order No. 222-HUD of 2019 
Dated: 25.10.2019 for immediate necessary action at your end under 

I 
intimation t0 this Department. 

: 
i: 

I 

s~: ~s ~(i) 
I 
I 

i 

Copy,>othe:-
~ Regist~ar Generat J&K High Court, Jammu. 

I 

2. Private Secretary to the Principal Secretary, H&UDD. 



Gmail- Engagement of an expert Architect for preparing desig11 of ... h ttps ://mail .googl e.com/m a i 1/u/0? i k=7 4 f0d6ecc4& view=pt&searc 

I of I 

--~M Gmail shadab khan <shadabb87@gmail.com> 

·-·- ··--··-· . ----------
Engagement of an expert Architect for preparing design of New High Court 
Complex proposed to be constructed Rakh-i-Gund Aksha, Srinagar. 
----------------. ------~----------- -------
shadab khan <shadabb87@gmail.com> Sat, Nov 16, 2019 at 12:12 PM 
To: Mohammad Uzair <itzuzair@gmail.com> 

Sir, 
Kindly find the attached document and place llte same before Joint Registrar, High Court of J&K, Srinagar 
immediately. 

Regards:-

ShadabKhan 
(System Officer) 
High Court of J&K at Jammu 
Mb:- +91-9622399065 
e-Mail:- mohdshadabkhan23@yahoo.com 

~ 20716inf_15112019.pdf 
7128K 

11116/2019, 12:12 PM 



Governnwnt of .hunmu ~nd 1\<u>hmir 
Revomw Dopnrlrrwnt 

\// The Ld. Registrar General, 
J&l< High Court, 
Jammu. 

Civil Secret<lri<lf, .Srin<l!lilr/,J;unrnu 

No.RevfS/4l/20l9 

Subject: Minutes of tile meeting held under the Chairmanship of 
Hoh'ble Chief Justice of Jammu and l<ashmir in Conference 
Hall of the Jammu Wing of the lion'ble High Court on 
28.0].2019 at 5.00 p.m. 

Dated> ?6~ -04-201.9 

Sir 
' 

With reference to the subject cited above, I arn directed to 
say that in respect of item figuring at S.No.9 of the minutes (received 
in this department on 24.04 •. 20:1.9), the matter was discussed with 
you by the Commissioner/Secretary to Government, Revenue 
Department on 05.01.2019, which was followed by a meeting with your 
representative on 08.01.2019 in the ofnce chambers of 

.• Commissioner/Secretary, Revenue. All the cases regurding 
transferjucquisiUon of the land were cliscussec/ /reviewed, followed by a 
record note of tile said discuc;sions indicating status/action to be taken 
by vurious aqcncics. A copy oF lh<:; said record note is enclosed lrcrcwiiiJ for ready reference. 

I. As ncgard:; the aclc/itional issues figuring at Sr. Nos. 02 e, O:J or lh•.c 
minutes, it rnay be appreciated that both the case:; were discussed 
threadbare. In respect of the itern regarding allocation of l&rcl for 
r:xpansion of juclicia/ · infrastructure at Bemina, Srinagar, it was 
resolved that tire Lcl. Registrar General/Secretary to Government, 
Department of lnw, Justice anc/ Parliamentary Affair:; would place u 
specific requisition wi til Divisiona I Corn missioner, Kash rn i r"/Depu ty 
Commissioner, Srinagar, who shall prepare the revenue record, get 
them authenticated by the law Department/Registrar General ancl 
furnish a specific proposcJI to the Revenue Depcwtrnent by 
15.01.20.19. 111c relevant file rcccivecl from Department of law, 

.~ Jrrstiu~ and Parliamentary Aff cirs was without ilny proposal/ 
·" ·· iHrl:henticatwi clocumenb, wllicl: was, accordinqly, returned to the 

said departrnent vide ll. 0. 1\lu. f\~v/S/73/70JG clntccl 0)J}l)OJ9 fm 
cloi ng the need fu I (copy rn cloC:~xl for r c-;J<I)' rcfr·o rc; tee). How,:vcr, til' c 
1\ even uc llcpa r trncn I ira s not r co,'ivcd ; "' y '" JCh pr n flU.';; :I cr I her !ror n 



;..,. ~.' .~ the Department of Law, Justice and Parliamentary Affairs/Registr,ar 
General or from Divisional Commissioner, Kashmir so far. 

li. Willl regard to item No. 03 of the aclclitional issues regarding 
transfer/allocation of land for· residence of the Hon'blc (]lief Justice, 
J&K High Court, the Deputy Commissioner, Srinagar, was advised to 
furnish a proposal, who vide his letter No.DCS/SQ/ 18/624-27 dated 
20.03.2019 (copy ·enclosed) has identified land measuring 05 kana Is 
under survey No. 392 situated in estate Zeethyar. Since, the said 
land is recorded in the name of Tourism Department, the 
Commissioner/Secretary to Government of the said Department has 
already been requested to convey his consent to part with the land 
vide tl1is department's O.M No.Rev/S/190/2016 dated 09.04.2019 
(copy enclosed). However, no response has so far been received 
from the Tourism Department with whom the matter is being 
pursued vigorously for furnishing the requisite consent at'an earliest, 
so that tile Revenue Department is in u position to trunsfer the 
identified lund to the Depurtment of Law, Justice and Parliumcntary 
Affairs for construction of the residence of the Hon'ble Cl1ief Justice, 
J&K, at Srinagur. 

The status is, accordingly, submitted, with furt11er request to 
kindly furnish action taken on the issues as per U1c decision~; taken in 
the record note dated 18.04.2019 (copy enclosed) in so far as these 
pertain to the Hon'ble Higll Court, lx~sicles furnishin~J the authenticated 
revenue papers in respect of the case reg<Jrding tronsfcr of land for 
expansion of judicial infrastructure at Srinagar, enabling the Revenue 
Department to proceed further in the matter. 

Encl: As above. 

Yours faitllfully, 
/~? ~ -

::Jf;/ / / ,----- ,-·-_;1 . ·/ .v- ___._., c/'0' (? 
•• / ,;.r . ----::x- ..cv"·t . . (, j 
~0' /"i.>• v • ' 

(GI · am Rasool) I<AS 
Deputy Secretary to Government 

Revenue Department 
Copy to the:-
L Divisionul Commissioner, 1\clSilrrlir·. 
2. Commissioner/Secretary to the Government, Tourism 

Department. 
3. . Secretary to Government, Department of Law, Justice unci 

Parliamentary Affairs. 
4. Deputy Commissioner, Srina~1ar. 
5. Special secretary to t11c chief secretary, JE-d< cJionqwilll 

enclosures. 



-~-

",.,, .. ,r,,l. Tlw J~md propo~'cd l(n· de\ clopmcnl oJ C!w'· in!l·a,;tn:cturc a1 

JZ;Jika Jc.ni1mu is ·Torcst Land"' ancl as such c,:,:not be tr~111sfcrrecl 
by this Department. The malicr Ill(!), hem c\ cr. he takcJl up '' ith 

Fo:-cst Department f(1r ~ljlpmpri<ltc clinTsiun. il .;._";in1hlc. 

As regards the proposed 8cquisition/transJer · •f l<mcl 8t R8kh-i

Guml Aksha. Srinagar. 110 revenue/allied J"C'CI'l•k h<ivc been nwdc • c.. 

8V<tilablc. ln absence of an authcntiuJtcd phn rc' cnuc papers b~· 
tbc indenting dcpDrlmcnL this depc:1rtmcnt is P· •I in <l position to 

ascertain the title of land proposed for ucation or court 
infrastructure at Rakh-i-Gund Ald1s;J. Srinmwr. 

~ c 

The Department, is therefore, advised to li1mish the duly 

authcnticotcd plan/revenue papers alongwith J specific indcnL 

enabling the Revenue Department to process the u1sc for transfer 

of the State land, if available, to the DqwrtmuH oC Law Justice 

and Parliamentary Af1:1irs, for the desired puq'<'.'C. 



\ 

HIGH COURT OF JAN{MU AND KASHMIR 
(Office of the Registrar General at Srinagar) 

The Secretary to the Government, 
Department of Law, Justicr~ & Parliamentary Affairs, 

Civil s,~~eretariat, Srinagar. fJ "\ rJ,.... . 
No:~\~::?:>) t +~t Dated:~ J6 '--j 

Subject: Expan~ion of Judicial Infrastructure including 
construction of New Court Infrastructure at Jammu 
and Sdnagar. 

Sir, 
On the ~mbject cited abov·~, I am desired to request you to 

make formal allotment of land measuring 550 kanals falling in Estate 

Rakh Gund-i-Aksha (Bemina) Tehsil Central Shalteng, District Srinagar 

in favour of the liigh Comt of Jammu and Kashmir for expansion of 

Judicial Infrastructure at Srinagar. The possession of the land in-question 

may kindly be handed over to the High Court after its demarcation. The 

mfthenticated revenue documents in :~espect of the land in-question m 

original are cnclos',;.d for further neces:;ary action at your end. 

The matter may be treated as most urgent. 

With warm regards, 

Yours faithfully, 

c ~fW:~LLU>- !}cl. (S.)~J»Yrlr 
/ Rcgist~;J,\~~ 

No: '=\ \ l'?:>-1 b )r~ Datco:_~Jf)o \( 
Copy of the above forwarded to: 

i. Principal Secretary to Hon'ble the Cl1ief Justice, High Court of J&K, Srinagar for 
information of I-Ion'ble the Chief Jusb~e. 

II. 

Jii. 

·Divisional Commissioner, Srinagar. 
-.District Development Commissioner, Srinagar. 

...... for information. 



Government of Jammu and Kashmir 
Department of Law, Justice and Parliamentary Affairs, 

Civil Secretariat Jammu/Kashmir. 

No: - LD*(Sts)20 18-19/HC/263 
Dated: 2--8-05-2019 

Subject: - Expansion of Judicial Infrastructure includes construction of 
New Court Infrastructure at Jammu and Srinagar. 

The undersigned is directed to forward to Commissioner/Secretary 

to Government, Revenue Department authenticated revenue documents 

regarding allotment of land measuring 550 Kanals falling in the Estate 

Rakh Gund-i-Aksha (Bemina), Tehsil Central Shalteng, District 

Srinagar in favour of Judiciary. He is also requested to kindly take 

necessary steps to complete the formalities as requir~~ ~y tJ/ Rules. 

Dep~~~S), 

_ ~~~11\~~sioner/Secretary to Government, 
rvR_Q;~nue Department. 

Encls: (Original/authenticated Revenue documen~ts) 

. Registrar General, J&K High Court, Srinagar. 



DIVISIONAL COMMISSIONER, KASHMIR 
Arnnr l'\'hvns. Tnnl'.ifJOI"n. Sr·inngnr· 

Phone/Fax:(0194)-2487777, 2477775,2452558,2455357 
Website: www.kashmirdivision.nic.in 

Email address: divcomk@gmail.com 

Deputy Commissioner, 
Sri nagar 

No.OivCom/LAS-Acq/ 3\ '1S" / (;y £ ~-}
Dated: 04-06-2019 

Subject:- Expansion of Judicial infrastructure including construction of new 
High Court at Jammu and Srinagar. 

Sir, 

Kindly refer Registar Genera/ J&K Hon'ble High Court 

Srinagar's letter no. 4173/ lnf. Dated:20-05-2019 adressed to Secretary 

to Govt. Department of Law, Justice and Par/iamenrtary Affairs J&K, 

Srinagar and copy whereof among others endrosed to you as weii 

regarding allotment of land measuring 550 Kanals falling in estate Rakh 

.....-:; Gund Aksha Semina , Srinagar in favour Judiciary. In this connection, I 

X\~f-J directed to request you that the demarcation of the /and may kindly be 

\b\ \ got conducted and the process for transfer of the land in favour of 

'\ Judiciary may also be initiated immediately, besides copy of Revenue 

papers a/ready forwarded to concerned be furnished to this office duly 

authenticated/complete in a// respects for further necessary action. 

Yours faithfully 

~\~. \'lfo\(\· 
b(, \"'f.:, 

Additional Commissioner 
Kashmir Copy to: . 

~istar General J&K Hon'ble High Court, Sri nagar for fvaour of inforamtion. 

2. Comm/Secy to Govt, Revenue Department ,J&K, Srinagar for Favour of Information. 



• Government of Jammu and Kashmir 

OFFICE OF THE DEPUTY COMMISSIONER, SRI NAGAR 

Registrar General, 
J&K High Court, Srinagar 

No:DC/PS/19/1067-73 Date: 09.09.2019 

Subject: Authentication of Revenue Documents pertaining to land proposed for allocation 
in favour of Department of Law, Justice and Parliamentary Affairs for construction of J&K 
High Court Complex at Srinagar. 

Sir, 

~" 

Revenue papers (Shajra and Khasra) for land measuring 550 Kanal situated at Rakh 
Gund Akshan in Tehsil Shalteng for proposed construction of J&K High Court Complex 
were submitted vide this office letter No DCS/PS/19/174 Dated 08.05.2019 for 
authentication, which further stand submitted to Law Department. The Hon'ble Chief 
Justice during the review of proceedings has been pleased to direct that propriety land 
involved, if any, shall be processed for acquisition separately from proposal mooted for 
transfer of State I Govt land to avoid further details. 

Pursuant to the directions of Hon'ble Chief Jutsice the revenue documents have been 
prepared afresh for 500 Kanal land for construction of High Court Complex as per the 
f II d 'I o owing etat s:-
S.No Esta Teh. 

Khasra Total Area Soil Type Owner Tenent 
te 

1. 08 Min 36K- 14M Banjar Qadeem State State 
"' 

2. 07 Min 05K-09M GM Sadak State PWD 

3. 
c 

01 Min 46K-14M. Aabi Awwal State Rakhs & Farms co Ol 
.c c 
Vl <lJ 

Rakhs & Farms 4. ~ ±: G2 Min 02 K-lOM GM Sadak State <( co 

s··· ~ -o .c 
c (./') 400 Kanal ·Aabi Awal State Rakhs & Farms .. 
:::1 - 03 Min l9 co :.... 

~ 

.c c 
~ <lJ 

6. co u 04 Min 05K-03M Banjar_ Qadeem State Rakhs & Farms 0::::: 

7. 05 Min ()3K-10M Banjar Qadeem State Rakhs~. 

Total 
500 Kanal 

The revenue papers prepared in triplicate are forwarded enclosed herewtth for 
authentication and onward submission to Administrat~ve Department (Secretary Law). 
Meanwhile NOCs are to be obtained from PWD for S.No 2 and Department of Rakhs & 
Farms ( Srinagar Development Authority in view of transfer of land to SDA), Housing 
and Urban Development Department for request;p been made. It is pertinent to 

i 



--~- r~r'ltion here that Rakhs and Farms Department had tenancy over the land through 
'f-.amas and subsequently in 2001, the State Government extinguished the occupancy 
rights of Kamas with payment of improvement charges at the rate of Rs 1.20 Lakh 1 
Kana! and transfer of this land to Srinagar Development Authority for development of 
satellite township. 

Therefore, it is requested that revenue documents may authenticated accordingly so 
that case for transfer I allocation of above said land is further processed for submission 
to the State Administrative Council through proper channel. 

Yours Faithfully, 

Copy to: 
1. Principal Secretary to <;Jovt, Housing & Urban Development Deptt for favour of 

information and with request for kind directions to Rakhs & Farms Department I 
Srinagar Development Authority for issuing NOC in this regard for submission of 

case accordingly for formal transfer of land by Govt. 
2. Divisional Commissioner, Kashmir 
3. Secretary to Govt, Department of Law, Justice and Parliamentary Affairs 

4. Special Secretary to the Chief Secretary J&K. 
5. Vice Chairman, Srinagar Development Authority for nla, in continuation to 

request made vide this office No DCSIPSI1052-59 
6. Sub-Divisional Magistrate, West, for information and nla 



( 
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.. ~~ 
S. No. 

01 

02 

03 

04 

05 

06 

07 

Statement Showing the Details of State Land (Rakhs & Forms) Proposed For J&K High Court 

Name of ·i-
Name of the I 

Estate Tehsil Khasra No. Total Area Kind of Soil the 
Tennent Spot Positionr 

Owner 
08Min 36 Kanal 14 Malra Banjer Qadeem State 

GairMumkin 
07Min 05 Kanal 09 Malra PWD 

Sadak 

Rakhs & Forms 
01 Min 46 Kanal 14 Marla Abi A wal Nambal 

through Kamas 

GairMumkin Rakhs & Forms 
Rakhi Gund Central 02Min 02 Kanal 1 0 Marla Rakhs & Forms 

Sadak State through Kamas 
Akshar Shaltang through Kamas 

400 Kanal Rakhs & Forms 
03Min Abi Awal Nambal 

through Kamas 

Banjer Qadeem Rakhs & Forms 
04Min 05 Kanal 03 Marla 

Safad Zaal through Kamas 

Banjer Qadeem Rakhs & Forms 
05Min 03 Kanal 1 0 Marla 

Safad Zaal through Kamas 

Grand Total 500Kanals 
- -- ---- -

Note:- At present the land is under Srinagar Development Authority J 

~h~!l9 

· ~- ·--~ :\-~,t·r~fr~:~· ,. ----

14~ Tehsildar Central Shaltang 
Srinagar 

I 

I 

I 
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S. No. 

01 

02 

03 

04 

05 

06 

07 

Statement Showing the Details of State Land (Rakhs & Forms) Proposed For J&K High Court 

~ Name of 
Name of the I 

Estate Tehsil Khasra No. Total Area Kind of Soil the 
Tennent 

Spot Positior; 
Owner 

08Min 36 Kana! 14 Malra Banjer Qadeem State 

GairMumkin 
07Min 05 Kanal 09 Malra PWD 

Sadak 

Rakhs & Forms 
01 Min 46 Kanal 14 Marla Abi Awal Nambal 

through Kamas 

GairMumkin Rakhs & Forms 
Rakhi Gund Central 02 Min . 02 Kanal 10 Marla Rakhs & Forms 

Sadak State through Kamas 
Akshar Shaltang through Kamas 

400 Kana! Rakhs & Forms 
03Min Abi A wal Nambal 

through Kamas 

Banjer Qadeem Rakhs & Forms 
04Min 05 Kanal 03 Marla 

Safad Zaal through Kamas 

Banjer Qadeem Rakhs & Forms 
05Min 03 Kanal 10 Marla 

Safad Zaal through Kamas 

Grand Total 500 Kanals 

Note:- At present the land is under Srinagar Development Authority 

A~r'J)'' 
~, Tehsildar Central Shaltang 

Srinagar 

' 

I 



HIGH COURT OF JAMIVIU AND KASHMIR 
(Office of the Registntr Geneml at Sdnagar) 

To 

The Secretary to the· Government, 
Department ofLm,v,Justice & Parliamentary Affairs, 
Civil Secretariat, Srinagar. 

No: LS':> "19 /lJc~ Dated: II/_? / ~ l'~ 
Subject: Exta,nsion of Judicial Infrastruct~ng 

construction of New Court Infrastructure at Jammu 
and Srinagar. 

Ref: This office letter No. 4173/lnfra dated 20.05.2019. 

Sir, 
Vide above referred letter, a request was made for formal 

allotment of land measuring 550 kanals falling in Estate Rakh Gund-i

Aksha (Bemina) Tehsil Central Shalteng, District Srinagar in favour of 

the High Court of Jammu and Kashmir for expansion of Judicial 

Jn f'ra~-;tructure at Sri nagar and the authenticated revenue documents in 

respect of the land in question in original were enclosed for further 

necessary CJction at your end. 

Pursuant to the directions of Hon'ble the Chief Justice, a 

rrvisecl indent for 8llotment of 500 kcmals of land falling in Estate Rakh 

Cl11ncl-i-Aksha (Bemina) Tehsil Central Shaltcng, alongwith duly 

authenticated revenue papers in respect of the land in question in 

original arc enclosed herewilh with the request that the land forming 

part of the authenticated revenue documents may be allotted in favour 

of the High Court of Jammu and Kashmir for expansion of judicial 

inlhtstructure and the possession thereof may be handed over to the 

High Court after its demarcation. lt is further requested that the process 

for allotment of balance land of 50 kanals in the same estate in favour of 

the High Court may he expedited. 

With regards, 

F.ncJ.c;;: :\.~ per thr I .euer. 

1. Principal Secretary to Hon.blc the Chief Jus f. ice II igh Cnutl of J&.K. Srinagnr f'nr 

inforlllation ot'Her Lordship. 
II. 

iii 
nivisinnal Colllmissioner, Srinagar. 
District Development Commissicner. Srinagar. 

...... for infnrmatinn. 



-'(' 

• ' 
. 

Government of Jammu and Kashmir 
PUBLIC WORKS(R&B) DEPARTMENT 

Civil Secretariat- Jammu/Srinagar 

The Chief Engineer, 
JlW(R&B) Department, 
Kashmir .. 

II MATTER MOST URGENT II 

No:- PW(R&B)Plan/CourtComplex/16/20 19 Dated:- 18-09-2019 

Subject:- Allocation of Land measuring 500 Kanal for 
Construction of New High Court Complex. 

Sir, 
Kindly find enclosed here with 

Rev/S/73/20 19 dated. 17-09-2019 with a 
DivCom/PS/Misc/20 19/1538-40 dated. 

a copy of OM No. 
copy of letter No. 
11-09-2019 from 

Divisional Commissioner, Kashmir alongwith other enclosures 
regarding the subject cited above. 

kindly examine the matter and furnish his consent/NOC in respect 
~ of (5) kanal & (9) Marias Land under Khasra No. 7-min situated .1'\s \ ~t Tehsil Central-Shalteng/comments/comprehensive detailed 

rv) \ \ report in the matter within two days positively in hard as well as 
soft copy on email: directorpwd@gmail.com for its onward 
transmission to Revenue Department. 

PW(R&B) Dep 
Encl:- [11-leaves] ~~}-~\~ 

_ Copy to the:- ~ \\ 
I) Principal Secretary to Government, Revenue epartment for kind information. 

~istrar General J&K High Court, Srinagar for kind information. 
3) Private Secretary to Commissioner/Secretary to Government, PW(R&B) 

Department for kind information of Commissioner/Secretary. 

ashokso/Ltr .doe-126-l 

.Tmu Ph 0191-2546185 Fax 0191-2562531 Sg:r Ph 0194-2506205 Fax 0194-2506054 



119ibisioual ~omntissiouer, J!asbmir, ~rtnagar 
Phone! Fax: (0194)-2487777,2477775,2452558, 2455357 

Secretary to Govt. 
Revenue Department 
J&K Srinagar 

No: DivCom/PS/Misc/2019/iS'?>~-'-\~ Dated:- ff I 09/2019 

Subj~ct:- Allocation of land measuring 500 Kanals for construction of New 
High Court Complex. 

Reference No: Registrar General .J&K, High Court's letter No: 4173/lnfra/ 
dated: 20.05.2019 

Reference II: Registrar General J&K High Court's letter No: 15298/lnfra 
dated: 11.0'9.2019 

Sir, 
In connection with the subject cited above and pursuant to fhe 

directions issued by the Hon'ble Chief Justice J&K, a fresh case for allocation 

of 500 Kanals for construction of High Court Complex at Rakh-e-Gund Aksha, 

Tehsil Central Shalteng is submitted herewith. 

It is pertinent to mention that earlier the case was submitted on 

08-05-2019 by Deputy Commissioner Srinagar. However after the direction of 

Hon'ble High Court to prepare the case of acquisition of private li:md 

V separately the revenue papers have been submitted afresh by Deputy 

j}~ \ ~mmissioner Srinagar vide his letter dated 09.09.2019 for state land 

V t measuring 500 Kanals in possession of Rakhs & Farms Department 

transferred to Srinagar Development Authority(Copy enclosed). 

Therefore, case may be processed accordingly for allocation of 

500 Kanals land propos0d for construction of New High Court Complex 

/Judicial infrastructure. The said land was jointly identified I finalized by High 

Court J&K & Srinagar Development Authority in papers 

submitted subsequently. 

Encl: NA 

Divisional 
KAS 

han, 1/\S 
issione~ 

IR 
Copy to:- '· 
1) Principal secretary to Govt. Housing and Urban Development 

DePartment, J&K Srinagar for favour of information. 
\2)~egistrar General J&K High Court Srinagar, for information. 
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j 
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Copy to the:-
1. Divisional ConmrL~sioner, Kashnilf. 
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HIGH COURT OF JAMMU AND KASHMIR 
(Office of the Registrar General at Jammu) 

**** 
To 

The ChiefEngineer, 
PW(R&B) Department Kashmir, 
Srinagar. 

No: ').. o'l \ l \\ ~ Dated: __ts)!!/ ?t> L? 
Subject:- Engagement of an expert Architect for preparing 

design of New High Court Complex proposed to be 
constructed F:ddt-i-Gund Aksha, Srinagar. 

Sir, 
The Govern111_cnt has, vide its Order No. 222-HUD of 

2019 dated 25.1 0.20 19·, accorded sanction to the transfer of 
250 kanals of land situated at village Rakh-i-Gund Aksha Bemina, 

Srinagar for establishment of new High Court Complex. Copy of the 

said order is enclosed herewith for your information. 

In the above backdrop, I am desired to request you to take 

steps to identify a suitable architect, preferably an architect who has 

experience in the architecture of Court buildings and related works. 
The architect is required to present suggested concept plan/master 
plan for the requirement ;.1nd place the same at the earliest before the 

High Court. You may, accordingly, proceed in the matter and provide 

the services of an architect who meets the requirement and has the 

ability and experience to render the services as indicated 
hereinabove. The matter ;.1my be treated as most urgent. 

With reg~rds,. 

Yours faithfully, 

(Saja~DI X\ Q 
~ _ ~Regis;r~ M~•v J 

No: 'ie 71 6-17 /t tf-J:r Dated: - \ 15\ 
Copy of the above forwarded to: 4_ 

Principal Secretary to Hon'ble !he Chief Justice, High Court of J&K, Jammu for information 

Encls· ,\~ ahmc 

of her Locdsh;p. Regis!~~~ 

.! 


